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(AS PER HON'BLE SHRI JUSTICE V.NEELADRI RAO, VICE CHAIRMAN))

A
: ]
Heard Shri KSR Anjaneyulu, learned counsel for

the applicants and Shri N.V.Raghava Reddy, learned o

standing counsel for the respondents.,

2, This OA was filed praying for a direction-to
the respondents to‘fégé$£#é§#fthe seniority of the
applicants in the cadré—of Inspectors of Central Excise
on the basis of the principle laid down as per the |

judgment dated 5.7.1988 in OA 156/86 on the file of

this Bench, ' ! o ‘

3, The applicants were working as Inspectors of
Central Exéise by the date this OA was filed. In the
penultimate para in the reply filed in this OA, it is
stated that the seniority list of the Inspectors was
revised in pursuance of the judgment in OA 156/8¢ and
it was communicated vide Collector, Central Excise lették
No.II/34/3/93-Estt., dated 30.4.1993., It is also ﬂ
mentioned therein that xkr as per the said revised
seniority list, the seniority of the applicants is also
revised. Hence, this 0A had become infructuous.
Accordingly, it is dismissed, Xo costs,
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{A.B.GORTHI) (V.NEELADRI RAQ)
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